FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
EAGLE HOME APPLIANCES PRIVATE L
RELEVANT PARTICULARS
1. |Name of corporate debtor Eagle Home i Private Limited
2. | Date of incorporation of corporate debtor | 11th January 1965
3. |Authority under which corporate debtor Company Incorporated under the Companies Act,
is incorporated / regjstered 1956 registered with Registrar of Companies,
Maharashtra (Pune)
4., | Corporate Identity No. / Limited Liability U26100PN1965PTC139986
Identification No. of corporate debtor

5. |Address of the registered office and 4th Floor, Parmar Gallery, S.No.77, Shivarkar Road,
principal office (if any) of corporate Wanawadi, Pune, Maharashtra, India, 411 040
debtor

6. | Insolvency commencement date in The Hon'ble NCLT Mumbai Bench pronounced
respect of corporate debtor the order on 28th March, 2024 (Thursday).

However the IRP became aware of the said order
and received it on 2nd April 2024 (Tuesday).

7. |Estimated date of closure of insolvency Tuesday, 24th September, 2024

resolution process

8. |Name and the regjstration number of Dr. CS Rajas Shreeram Bodas
the insolvency professional acting as IBBI Registration No.
interim resolution professional IBBI/IPA002/IPN01200/2021- 2022/14010.
9 |Address and e-mail of the interim Survey No 997/18, Satsang Society, Suraksha
resolution professional, as regjistered Apartments, Navi Peth ,Near Vaikunth ,Pune,
with the Board Maharashtra ,411 030.
Email: rajasbodas1@gmail.com
10.|Address and email to be used for Survey No 997/18, Satsang Society, Suraksha
correspondence with the interim Apartments, Navi Peth ,Near Vaikunth ,Pune,
resolution professional Maharashtra ,411 030.
Email: rajasbodas1@gmail.com
11. | Last date for submission of claims Thursday, 11th April, 2024
12.|Classes of creditors, if any, under Not Applicable

clause (b) of sub-section (6A) of
section 21, ascertained by the interim
resolution professional

13.[Names of Insolvency Professionals Not Applicable
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

(a) Relevant Forms and Web link: https://ibbi.gov.in/home/downloads
(b) Details of authorized representatives | Not Applicable

are available at:

1

Em

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Eagle Home Appliances
Private Limited on Thursday, 28th March 2024.

The creditors of Eagle Home Appliances Private Limited, are hereby called upon to submit their
claims with proof on or before Thursday, 11th April, 2024 to the interim resolution professional
atthe address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No. 13 to act as authorised representative of the class in Form CA. [Not
Applicable]

Submission of false or misleading proofs of claim shall attract penalties.

. : S/d
Date: - 4" April, 2024 Dr. CS Rajas Shreeram Bodas
Place: - Pune Interim Resolution Professional

I1BBI/IPA002/IPNO01200/2021- 2022/14010
For Eagle Home Appliances Private Limited (Under CIRP)
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FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF 9PLANETS PRODUCTS PRIVATE LIMITED

v PARTICULARS DETAILS
1.' Name of co pﬁiaf@ debtor 9 Planets Products Private Limited

2.| Date of incorporation of corporate debtor | 22 February, 2012

3.| Authority under which corporate debtoris ' Registrar of Companies- Mumbai
incorporated/registered

4. Corporate identity number / limited liability U25200MH2012PTC227312
identity number of corporate debtor

5.|Address of the registered office and principal
office (if any) of corporate debtor

38, Mittal Chambers, Nariman Point,
Mumbai, Maharashtra- 400021

6. Date of closure of insolvency resolution process' 28" March,2024

Order pronounced on 28" March,2024
(Order received on 2" April,2024)

7. Liquidation commencement date
of corporate debtor

CA. Anil Kashi Drolia
IBBI/IPA-001/IP/P-02327/2020-2021/13482

8.1 Name and registration number of the
insolvency professional acting as liquidator

B-906, Park Side 1, Raheja Estate,
Kulupwadi, Near National PARK,
Borivali-East, Mumbai ,Maharashtra -400066
Email: anildrolia.ip@gmail.com

9. | Address and e-mail of the
liquidator, as registered with Board

302-304, Regent Chambers,
Jamnalal Bajaj Marg, Nariman Point,
Mumbai, Maharashtra 400021

Email: 9planet.liquidation@gmail.com

10 Address and e-mail to be used for
correspondence with the Liquidator

11. Last date for submission of claims 2" May, 2024

Notice is hereby given that the National Company Law Tribunal, Mumbai has ordered
the commencement of liquidation of the 9 Planets Products Private Limited on 28"
March,2024.

The stake holders of 9 Planets Products Private Limited are hereby called upon to
submit their claims with proof on or before 2" May, 2024, to the liquidator at the
address mentioned againstitem No.10.

The financial creditors shall submit their claims with proof by electronic means only.
All other creditors may submit the claims with the proof in person, by post or by
electronic means.

Submission of false or misleading proof of claims shall attract penalties.

CA Anil Kashi Drolia

Liquidator

9Planets Products Private Limited
Registration No.:
IBBI/IPA-001/IP/P-02327/2020-2021/13482

Date: 4" April, 2024
Place: Mumbai

FORM A

PUBLIC ANNOUNCEMENT

{Under Regulation G of the Insolvancy and Bankmuptcy Board of India
{Insodvency Resolution Process for Corporale Parsons) Regulations, 2006}

FOR THE ATTENTION OF THE CREDITORS OF
EAGLE HOME APPLIANCES PRIVATE LIMITED

RELEVANT PARTICULARS
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Netice s hargty given that the Natlonal Comparny Lew Triounal has cidered the
commencement of & corporabe insolvency resdlutan prissess of the Eagle Home Appliances
Priwate Limited on Thursday, 28th March 20624

The creditoes of Eggle Homs Appliancas Private Linnited, are henaly called upon to submit thesr
claimes with proaf an ar befare Thursday, 111h Aaril, 2024 10 the mbenm reschution professional
atthe address mentioned against entry Mo, 10

The financial creditons shall suhmit theds claims with proof by electronic means anly. All othes
areditars may subimit the clairms with procd i persen, by post or by elestronic means

A financal creditor bilanging 1o a class, a5 Isled against the entry Moe 12, shall mdicate ds
chaice of authoiksed mapresantative from amang the thrae Insolsency professionats lisied
against entry Koo 13 to act as autharised representative of the class in Foem CA, [Not
Agplicabia)

Submission of false or misleading proals ol ¢laimshall attract penalties.

Date: - 4™ April, 2024 v

Dr. C5 Rajas Shrearam Bodas

Place: - Pune Interim Resolulion Professional
EBBIIPADOE APROLT200, 2021 - 2022714010
For Eagle Home Appliances Private Limited {Under CIRP)
BEFORE THE NATIONAL COMPANY LANW TRIBUNAL,
MUMEBAI
C.P. [CAA)MIMBI2024
iN
C.A[CAA) 108/MBr2022
In the: mather of the Companies Act, 213

A
In the matter of Sachors 230-232 and cther appicabla provisions of
the Companies Act, mﬁlg and rules made thereunder,
Ad
In the matter of Scheme of Amalgamation of Gram Mart India Limited {CIN;
UT4900PNI12PLCT42446) 121 Petiboner Company! 1stTransferce Company') AND
Ahmednagar Onfing Limifed (CIN: CIN: UT2BEIPNZ012PLC122TEL) (" 2ndPelitioner
Company/ ZndTrensferor Company') AND Amravati Online Limited [CIN:
UT2200PMN201ZPLC142836) (IrdPetitioner Company! 3rdTransferor Company'] AND
Aurangabad Ondne Limiled (O UT2000PN2012PLC1£27TE] (4th Palilicner Camparnys
4thTransferar Company’} AND Besd Onfne Limitad {CIM: U72Z900PNZ2012PLC142785) ('Rh
Petifioner Comgany | SthTransferse Company’} AMD Bhandarg Onfine Limdled (CIN;
UT2S00PMN2ZIZPLCA42T53) (6th Pettioner Company | BthTransferor Comgany’} AND
Buidhana Online Limibad (CEIN: UP2B00PM2001 2PLCT427BE] |V Palitorar Company |
FthTransferar Company’i AND Chandrapur Onfne Limited (CIM; UT2000PH2012PLC142731)
{&th Peliioner Company ! SthTransferor Company’) AND Dhule Cnline Limited  [CIN
UT2S00PHZ0T2PLC 42853 (3th Pabtioner Company [/ SihTransfercr Company’} AND
Gadchinali Online Limited (CIN: UT2900PNZ012PLCA42780)( 10th Pelilioner Company |
1HhTransizrmr Caompamy’) Hingoli Onling Limiged (CINUT2900PMN2012PLC142782]) (*19fh
Petitioner Company ! TthTransferor Company’t AND Jakgaon Online Limited (CIN;
UT2400PHNA2PLC142TET) 113N Petillioner Company § 12hTransferor Company’] AND
Jaina Online Limifed (CIN: UT2B00PN2012PLC142756) ("t13th Peliboner Company f
1 3hTransieror Comaany’) AND Kothagur Onlina Limited (CIN: UT290PN2012PLC14275T)
{14t Petitioner Comgpany / t4thTransfesor Comgany’) AND Latur Onling Limited (CIN:
UTZ300PNE ZPLCA142783) (15h Petilioner Company J 15hTransfaror Company’] AND
Magpur Online Limited [CIN; UT2900PNZNZPLCILZTED) ("16th Petdfioner Company |
16thTransferor Company’) AND Manded Online Limsed (N UT2900PR2012PLC 142754
{17t Petitioner Gomgany / 17thTransferar Company’) AND Nandurbar Onfine Limited (GIN:
UTZ300PNANZPLC142821) (16th Petilioner Compary [ 1BthTransfarce Company’] AND
{smanabad Ondine Limited (CIN: UTZ800PN2012PLC142814) [15th Petiioner Compary |
18thTransferor Company | AND Parbhari Onling Limited (CIN: UT2900PN2012PLC142813)

U7 ZB00PN2012PLCA427ES) (215l Peditioner Company [ 21stTransfarer Comgany’) AND
Raigad Online Limited (CIN:UT2B00PN2012PLC142842) [22nd Petitioner Company i
22ndTransferor Comgpany’ | AND Ratnaginl Online Limited (G UT2900PN2012PLC1E2758)
{'23rd Pelilioner Company J 23dTranslerar Company') AND Sangh Online Limited [(CIN;
U7 2H00PN2012PLC142835) [24th Peditioner Company [ 24thTransfarce Company’} AMD
Satara Onling Limited {(CIN; UTZZ00PN2012PLC142890) ('25h Peliioner Company [
25thTrangferor Company’ ) AND Sindhudurg Caline Limied (CIN: UT2900PN2012PLC142828)
{26t Paltioner Company ! 28thTranslerar CGompany’) AND Thane Onling Limsed (CIN:
UTZN0PNZZPLC142817) (2Tih Petilioner Campary [ 2TihTrensfaror Company’) AND
Wardha Online Limied [U72900PN20M2PLC142815) ("28th Pelitioner Company [
26ihTransferor Coampary’) AND Washim Onbne Limited (CIN: UT2900PN2012PLC1428.58)
{'28th Pelftianer Company | 29thTranslesar Company') AND Yavalmal Online Limited (CIN:
UTZ000PN20N 2PLC1426833) (30th Petifioner Campany [ 30thTransferor Company’] AND
Mashik Onling Limited/CINUTZS00PN201 2PLC142TEE) ('35t Petitionar Company [
J1siTransleror Company’] WITH India IT Selutions Private Limited {CINM:
UTZH0DPNZ008PTC133835) (32nd Petiforer Company [ Transferse Company) ard ther

respactve sharsholders
A HOTICE OF HEARING OF PETITION

The Palition under Seclions 230 to 232 of the Companies Act. 2013 faor senciioning of the
Scheme of Amalgamation of 154§ 3158 Transferer Companies with 32nd Transizres Company
arvd thir respecinve Shareholders was presamied by the Petitioner Campanies on 19th day of
March 2024 and was admitied by tha Honble Tnbunal vida ardar dated 151h day of Manch 2024,
The said Petition is fixed for hagring and final dieposal bedore the Hon'hle Tribunal on 26th day
of April 2024

Any persan desiang of supparting or oppesng the Pelilion shauld send o the Peliliones
Companias’ advocate at the addrass mentionad balow, a natice of histher intention, signad by
himher or hisher advocates, with hisher name and addrass 50 as o reach the Peliiones
Companks’ advocate and the Mational Company Law Tribunal, Mumba Banch al 4th Flaor,
BTHL Exchange Building, G. D. Samani Marg, Near G. 0. Somani Infemational Schood, Cuffa
Parade, Mumbai - 400005, not |gter than two deya bafore the date fixed for hearing of the
Petition. Where he | she seeks o opposa the Petition, grounds of spposition o 2 copy of hishes
affidavil shall be furmished with such mobice. A copy of the Petition will be fumished by the
Pelilioner Companies’ advocaba io eny parson requinng the samea on the paymeant of prescrized

charges far the same Ajit Singh Tawar & Co, Advocates
Crfice: No. 3045306, Regent Chambers,
Jamnalal Biajaj Marg, Mariman Point,

Dade : 4 Apnl, 2024
Murmial — 400 (21
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IKF HOME FINANCE LIMITED
Plat Mo d00a, Surdey No.S 4 me Tw
Lumbini Avenue, Basid £

Knowledme Cily, R

i IKF

Home Finanos

LeanAccount Mo: LMPLUNO1G22-2 30005472
Wheseas the undersionsd baing ha Authanzed Offcer of the [BKF Hame Finanse Limibed under the
Securilization and Recanstruction of Financial Assets and Endorcament of Sacunty Iranest Ac, 2002
and inexencise of lhe posers conferned under seclian 13 012) read wilh Bule 3 & 3 of the Security Interes|
(Enfeepament] Rules, 2002 keied o Demand Motice dated: 22 01 2024 caling upon Mr. Prafulls Namdes
Memade, Sio. Hamdeo Tukaram Nemade, Died represented by his Legal Helrs 2) Mrs. Yogita
Prafulla Memada, Wic. Mr. Prafulla Mamdeo Memade, 5o 112502, Giwad Negar, Mear Bhandoba
Mdl, Lohagaan, Pune-411047 as the Borower and as the Co-bomowar, 3} Mrs. Seema Anvinda
Mahska, Déo. Mahadey Shyamray Munde Moze i, M, NG 20, Mare Compliex, Lobagaon, Pung - 411047
&sihe Guarantorin repsy the oulstanding amaunt mentiored infhe nolice being Re. 8,22 0671 (Rupess
Eighit Lakhs Twenty Two Thousand Siaty Seven Only] dua and payable 2z an 18012024 together
withinterast, panal interasl, changas , costs efc.within &) days from the date of said nalics
Thie bornoraer, having failad lo repay tha amound, natics is haneby givan (o the bormower, in paricular and
tv pubilic, i eneral, el e undersioned has taken passession of Ihe prapery descrbed honen below
in exarctse of powers confiemed on him under section 13(4) of the said et read with rule 9 of the said
Rulas onthis 02,04, 2024,
The bornower's atterdon is invited to the provisions of sub-sectian (5] of Saction 13 of the &2, inrespecl
oftime avalable, o redeam the securad asets
The Borroar, in parficular, and $he public. in genersl, ars hanstry casfoned nob io dead with the property
v any dieiings wilh i gragerhy will be subjec b the charge of B IKF Home Finance Limited, foran
anound of Rs, 5,22 067)- (Rupees Elght Lakks Twenly Two Thousand Siaty Saven Only) due and
pavahbe s on 18.01. 2024 ogather with interesl, penalinterest, chanpes, costs | ete theraon
THE SCHEDULE -l REFERRED TO ABOVE

DESCRIPTION OF THE RESIDENTIAL PROPERTIES:
&I the piece and Parcel of the properly bearing Residential at- Sr. Moo 312, Hissa MNa: B2, Lohgaon ,
Pung - 411047, [Piod ared - 340-3q, FLoonsincion ared Ground Floor - 498 5q, FL, On or iowards East:
By Private Piot Moo 134, On or towards West: By 151t Road, On or iowards Soath: By private Flot ba,
131, Onar towands North: Sy private Plot bo; 125,

Date: 02.04.2024, Place: Lohgaan, Pune Sdl- Autharised Officer, IKF Home Finance Lid

ANAND PROPERTY FINANCE LTD (APFL)
Dffice No.114, 15l Floor, B Wing, Parmar Chambers,
sadhu Vaswani Chowk, Pune-411001

GOLD AUCTION NOTICE

The borrowers, in specific and the public, In general, are
hereby notified that public auction of the gold ornaments
pledged in the below accounts is proposed to be conducted at
the following address on below mentioned dates. The auction
is of the gold ornaments of defaulted customers who have
failed to make payment of their loan amount despite being
notified.

Public Auction will be conducted at the APFL's office premises
on 04.04.2024 at 03:00 PM. or on any other convenient date
thereafter without further notice at the absolute discretion of
the NBFC.

LIST OF PLEDGES TO BE AUCTIONED ON 04.04.2024 FROM
3:00 PM. ONWARDS ON ABOVE ADDRESS: GL380, GL427,
GL410, GL432, GL440, GL454, GL501, GL504, GL548,
GL574,GL394, GL431, GL447, GL450, GL484, GL4B5, GL491,
GL495, GL513, GL541, GL557

Persons wishing to participate in the above auction shall
comply with the following - Interested Bidders should submit
Rs 5,000.0/- as EMD (refundable to unsuccessful bidders) way
of Cash on the same day of auction. Bidders should carry valid
ld Card/Pan Card.

For more details please contact . 7083539329

Autharized Officer

For Anand Property Finance Lid

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH - Il
COMPANY PETITION NO. 145 (MB)/ 2023

In the matter of Section 66 of the Companies Act,
2013 and other applicable provisions of the Act and
Rules and Regulations framed thereunder

AND

In the matter of Reduction of Equity Share Capital
of Prakreatas Solar Energy Godawari Limited

Prakreetee Solar Energy
Godawari Limited .... Petitioner Company

NOTICE OF REGISTRATION OF THE ORDER ALONGWITH
MINUTES OF REDUCTION OF SHARE CAPITAL

Motice is hereby given that the Order of the Hon'ble National Company
Law Tribunal, Mumbai Bench {"NCLT™) dated 21 March 2024 confirming
the special resolution passed by the Petitioner Company for reduction of
the issued, subscribed and paid-up Equity Share Capital of the Petitioner
Company byway of cancelling and exfinguishing 50,76,00,000 (Fifty Crores
Seventy Six Lakhs ) Equity Shares of INR 1 (indian Rupee One only) @ach
by paying INR 34,51,68,000 (Indian Rupees Thirty Four Crores Fifty One
Lakh Sixty Eight Thousand only) along with the minutes approved by the
MCLT showing the particulars of the capital and shares of the Pefitioner
Company as altered, were registered by the Registrar of Companies, Pune
on the 02" day of April, 2024,
Sd/-
Prakash Surve
Director of the Petitioner Company
Dated this 04 day of April 2024 DIN: 10065690
Place: Pune

Sinhgad Road Branch : Show Room
Mo 1 & 2, SBI Supervising Official
SHSG society, S No. 133B / 133E,

Mear Sane Guruji Sm, Pune

e ds (] ton ank

second Reminder Notice for Agri / Non- Agri Gold Loans
Date : 03/04/2024

Mr. Shishir Sharad Puranik

235 Yugandhar Soc Parvali,
Behind Bank Of Maharashtra
Pune - 411009

Dear Sir f Madam,

Sub: G.L. No. 643T06530000005 & 643T706530000015 dtd. 11.11.2022
& 16.03.2023 for Rs.1,35,000.00 & Rs.1,20,000.00 respectively.

Pilease refer to cur letter Mo, 1 & 2 dated  22.02.2024 advising you with
regard to maintenance of adequate marging regularise your captionad loan
account, In spite of our reminder your above account s yvet to ba
regulansed. We shall be obliged if you would kindly regularise the account
by depositing a sum of R2.1,51,762.00 + Interest & Rs.1,30,369.32 +
Interest accured respectively or arrage to pledge the extra gold
ornament({s) in consultation with the Branch within 15 days as continuous
defaults in clearing the dues will not be in your own interest. If you have any
difficulty in making the payment, you are requestad to call on us for a
discussion.

Total Amount: Due as on date: Rs.1.51.762.00 + Interest accured &
Rs.1,30,369.32 + Interest accured respectively

Further, please be informead that any delay in payment of duas/ instalments
an your part, shall be reported to Cradit Information Companies, as the
sama is mandatory. Any advarsa remarks! non-paymeant of above said
amount could adversely impact your credit rating, which will affect your
ability to raise loans on beneficial terms in future.

We look forward to receiving your cooperation in this regard.

Yours faithfully,
Branch Manager

ublicly Notice 1s y oearing Flat No. are
admeasuring 891.25 sq. ft. i. e. 82.80 Sq. Mtrs. Built Up, i. e. 66.24 Sq. Mtrs.,
along with adjoining terrace area 6.50 Sq. Mtrs., On the “5" Floor”, In the
Building/Wing “C” in the project known as “Suyog Enclave”, now the society
known as “Suyog Enclave Co-operative Housing Society Ltd.”, along with car
parking No. 40 in wing “C” area admeasuring about 10 Sq. Mtrs., constructed;
on the land bearing Survey No. 2085/1/C, CTS No. 170, situated at Village Mouje
Lohegaon, Taluka - Haveli, District-Pune, owned and possessed by Mr. Pradip
Gulab Shimpi & Mrs. Seema Pradip Shimpi. Further Late Seema Pradip Shimpi
was expired on 07.12.2006 & leaving behind her legal heirs namely husband Mr.
Pradip Gulab Shimpi and daughter Miss Sayali Pradip Shimpi. The notice is hereby
given for declaration and verification of Mr. Pradip Gulab Shimpi & Miss Sayali|
Pradip Shimpi are only legal heir and have legal rights to disposed said flat and!
hereby declared interest of above-mentioned property is free from any encumbers,
clear and marketable title & no any kinds of third-party rights i.e. Gift, Sale, o
any other deed on said property and owner have assurance have legal valid rights!
to disposed said property. If any rights/interests of third party or any others or
said property or if anyone found original Deed shall be inform us, if any claim or
objection raised in written on address mentioned below within 07 days from the
date of this notice. If within due dated no claim and objection raised, we will not|
considered further claim and objection. The said property shall be considered as

clean, clear & marketable title. Sd/
Adv. Ganesh R. Kadam,

Date: 03.04.2024.
ALPINE LAW PUNE, legal firm
Office Address : Off No. 2, 2™ floor, Dhavalshri Building, CTS No. 1244/45 Near Apte School, Aptd
Road, Deccan Gymkhana, Pune - 04. Mo. 9923904981. Email : kadamganesh2014@gmail.con

Pune West Zonal Office: Janamangal,
15t Floor, Old Mumbai-Funs Highway,
Above Bank of Maharashira Fimpri Branch,
Pimpri, Pune-411 018. Tel.: 020-2733 5351

POSSESSION NOTICE [Appendix IV under the Act-Rule-8{1)]

3T HETIeg
narashira
"

(For Immovable property)

WHEREAS, the undersigned being the Authonsed Officer of the Bank of
Maharashtra under the Securitisation and Reconstruction of Financial
Aszets and Enforcement of Securty Interest Act - 2002 and in exercise of
powers conferred under Saction 13{12) of the said Act read with Rule 3 of
the Security Interest (Enforcement) Rules 2002, issued
a8 Demand Mofice dated 230172024 calling upon the Bomowers
Mr. Jaykuamr Suresh Kulkarni and Mrs. Gayatri Jaykumar Kulkarni
to repay the amount mentioned in the Motice being Rs. 14,16,988.10
under Alc Mo. 60101034303 Plus Unapplied Interest [@ 8.70% p.a.
w.e.f, 22/01/2024 and Alc No. 60301704340 Plus Unapplied Interest
i@ 8.20% p.a. w.e.f. 22/0112024 within 60 days from the date of receipt of
the said Motice.
The Bomrower as well as Guarantors having failed to repay the amount,
notice iz hereby given to the Bormower as well a5 Guarantors and the Public
in ganaral that the undersigned has taken symbolic possession of the
property described herein below in exercise of powers conferred on
himvher under sub-section 4 of section 13 of the said Act read with Rule & of
the said Rules, on this 02" day of April 2024.
The Barrowers in parbicular and the Public in general is hereby cautioned
not to deal with the propery and any dealings with the propery will be
siubject to the charge of the Bank of Maharashira, Chinchwad Branch
for an amount mantioned above.
The bormower's attention is invited to provisions of sub-seclion
(8) of section 13 of the Act, in respect of tima availabla, to redeam the
sacurad assets

The details of the property mortgaged to the Bank and taken

Symbelic possession by the Bank are as follows:

Flat Mo. 4, Second Floor, Gajana Shalini Apartment, situated at City
Survey Mo, 3535, 359, 3591 at village Chinchwad, Dist. Pune Within the
limits of PCMC admeasuring area 475 5q. ft.

Date : 02/04/2024 Chief Manager & Authorised Officer,
Place : Pune Bank of Maharashtra, Pune West Zone
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Finance L‘iI'I'IiI'EI’
s ki Eaalb

APPENDIX -IV-A - E-AUCTION-PUBLIC SALE NOTICE OF IMMOVABLE PROPERTY/IES

EAUCTION-SALE NOTICE FOR SALE OF IMMOVEABLE ASSETS UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND
EMFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH PROVISO TO RULE 8(6) OF THE SECURITY INTEREST EHFI:I-RE EMEHT'I HLULES, EEIDE
Reg. Office: - ¥ Floor, Anfrikgh Bhawan, 22 Kasturba Gandhi Marg, New Delhi-110001, Phones-011-23357171, 23357172, 23705414, Webi- wvow, pnbhowsing.com

BRANCH OFFICE : OFFICE NO. 302, 3RD FLOOR. GHEEWALA COMPLEX, STATION ROAD, CHINGHWAD, PUNE, MAHARASHTRA - 411013 PUNE

MNolice is haraby given b the public in general and
in Column na-0 mortgagedThanged to the Secured

respective borrowers/ mortgapor|s){since daceass

rlicular to the barrowsaris) & quaranions) indicatad in Colurmn ng-A that the belaw described immaovable property lies) described
reditor, the constructivePhysical Possession of which has been faken (as descrbed in Golumn no-C} by the authoreed Officer of
i's PNE Housing Finance LimitedSecured Crator, will be 2oid on “AS 1S WHERE 15, AS IS WHAT I3 and WHATEVER THE
Natice is hereby given to barrawar{siymortgagor{siLegal Heirs, Legal Reprasentative, (whethar Known o Unknown), execudoris), BI".I'rIiri-!ilrEnme. SUCCASSHE), aﬁsiguaﬁqsp al the
c?:. a5 the case may be indicated in Calemn no-A& under Huie-E-:EEI 9 of the ar
an date. For detalled terms and condibons of the sake, pease refer ta the link provided in M/s PNB Housing Finance Uim

IS BASIS" a5 per the detalls mentioned below.

gcaurity Inferest Erdorcament Rules, 2K amendad as

ited/=ecured creditor's website Le. w

ferms of Rule 903} af the

Limited would be assisting the A

PLACE:- PIMPRI CHINCHWAD, DATE:- 03.04.2024

on the same day or not later than pext working dzy. The sale may be condirmed in faveur of
B 942) o the Secarily Interast (Erforcernent) Bulas, 2002, The remaining 5% of the 5 53

Loan Na. Name of the Demanded | Mabare of Description of the Rezerve |EMD (107% | Last Date of|  Bid Inzpection Date of Kntram
Borrower/Co-Barrower! Amounl & | pessession FWH Price (RP) | of RP) | Submission |Incremen-| Date & Time| Auclion  |Escubrames/
Hlmmrllk'lﬂd heirs Date (€] M Hﬂlﬂ of Bid | fal Rate &Time | Comr Case
(A} (B) | {E} (F} (G} {H] 1] 4] ifany K} |
HOUPM/O920/817 394 Rs. iPhysical) |Building A1, 3rd Floor, Fat no.  Rs. Rs. 19.04.2024] Rs, | 10.04.2024 | 20,04 2024 'HIHLI’ET
Anil Ganapal Chandalekar / | 25.69,612.72 S06,Pyramid County, Gat Mo 99F) 26,59, 000/-) 2, 65900/~ Belore |10,000/-| Between | Belween | KNOWN
Sunita Anil Chandlekar a5 on dale Flat no 2), Village Bhukum, Tal| | 0400 PM 12:00 PM | 07:30 P
E.0.: Pimpri Chinchwad | 26.10.2021 ulshi, Pune, Maharashtra-412115. | fo 04:00 PM | io 03:00 PM
HOWPM/ 0319659035 Rs. (Physical) [Flal Mo 906 %h Fir, Wing B, Gal]  Rs, Re. |19.04.2024] Rs, [12.04.2024 | 20.04.2024 | *NIL/NDT
Bhagyashr Dattatraya Pawl’ | 33.62 436,26 Mo 44 51 52, Venture City, Alandi’ 20,63,000,-| 2,06,300/-. Before |10,000/-| Between | Between | KNMOWN
Baliram Chandrakan! Jaglap | as on dale Dehu Road, Dudulgaon, Pune, | 04:00 PM 12:00 PM | 01:30 PM
8.0 Pimpri Chinchwad | 26.10.2021 | [Maharashira-412106 1 | z {10 04:00 PM| to 03:00 PM :
HOUWPMA 7/456T19 Rs. (Physical) | 705, 7th Haor, Wirdg E, Tanishg Wasta, | Rz, Hs. [IEI.I]I_EI}EA Rs. 15.04.2024 | 20.04.2024 | *HIL'NOT
Gajanan Datialray Devade’ | 31,20,257.58 ar. o, E'é‘.-'é]fr’anii Alandi Devachi,|23,05,000/-| 2,30,500/-| Before |10,000/-| Between | Between | KNOWN
‘ayal Gajanan Devade a5 on dale Alandi - Markal Road, Tal. - Khed, | 04:00 PM 1200 PM | 01:30 PM
B.0.: Pimari Chinchwad 17.07.2021 Pune, Maharashtra-412105 | 1o 04:00 P | In 03:00 FM
“Together with the further interest @18% p.a. as applicable, incidental expenses, cosl, charges elc. incurred uplo the date of payment and/or realization thereol. ** To the best

knowledge and information of the authorized (ificer of PMB Housing Finance Limited, there are no other encumbrances) clzims in respect of above mentioned immovablesecurad
assets excepl whal is disclosed in the Column No.-K. Further such encumbrances to be calered/paid by the successful purchaser/bidder al his‘her end. The prospective
purchaseris)/bidders are requested to independently ascertain the veracity of the mentioned encumbrances,
(1.) A5 on date, there is no ardar restraining and’or cour? injenclicn PREHFL e authosized Officer of FNBHFL from salling, afienating and/or disposig af the above immavaile properiies’
secured assets and status Is mentioned in column no-K (2.) The prospective purchaser bidder and interested parties may independently take the inspection of the pleading in the proceedings’
ordars passed el if any, staled in column ne-K. Including buf not fimiled 10 the ftle of the documents of the fille periaining theralo availzble with the PRNBHFL and satesly thamsebeas in all
respects Eru:—r*.r:- submithing tender’did apphcation form or making Offer(s). The bidder(s) has to sign the terms and conditions of this auction along with the Bid Form. (3.) Please note that in
pcurity Inberast (Enlarcesmant) Rutes, 2002, the biddesjs)the purchaser is agally bound to depasit 25% of the amaunt of sale price, inclusive af sarmesl money)

;

icder{s) only after receipt of 25% of the sale price by the secured craditor in accordance with

] I ; i & consideraban amount fkas o be depositied by the purchaser within 15 days’ ram the dalg of

acknowledgement of sale confirmation kether and in default of such deposit, the authonzed officer shall forfeit the part payment of sake consideration amount within 15 days from the date of

expiry of mandatory period of 15 days mentongd in the sae confirmation (efter and the property‘secured assel shall be resold as per the Emwmns ol Sarfaesi At (4.) M/s C1 India Private
orised officer in conducting sale through an e-Arciion wmgllrl:s Cor 6H,

Website-www_ bankeauctions.com For any assistance relaled (o inspection of the property or o

co-ordinate with Mr. Abhijit Gaikwad, Toll Free No.; 1800 120 8800 E-Mail: auclion@pnbhousing.com, is autharised Person of PNBHFL or refer

rate office at Plot No, 68, 3rd Floor, Secior 44, Gurgaon, Haryana 122003

& Bid Documents and lor any oiher %;Itr'_f or for registration, you have to
www.pnbhousing.com,

&/ AUTHORIZED OFFICER, PNE HOUSING FINANGE LINITED

alning

O SBI

served and such they are hereby informed by way of this public notice.

State Bank of India, Retail Asset Central Processing Centre - | : 44/2B, Shankar Sheth Road, Gultekdi,
MNear Sharada Chambers, Pune - 411037, Tel: (020) 26308176, EMAIL: racpc.pune@shi.co.in

DEMAND NOTICE

A notice is hereby given that the following Borrowers have defaulted in the repayment of principal and Interest of the loans facility obtained by them
fram bank and loans have been classified a5 Non Performing Assets (NPA). The notices were issued to them under Section 13(2) of Securitisation
and Reconstruction of Financial Assets and Enforcerment of Security InterestAct 2002 on thair [ast known addrassas, bul thay have beean raturned un-

s. Name of the Details of Properties/ Address of Date of Date of | tm‘:ﬂ;‘;‘; st
Mo Borrower'Guarantor Secured Assets to be Enforced Notice MPA the date of notice)
1) |Ms. Revathi Raghu Pillay (Borrower) | All that piece and parcel of property bearing Flat | 02.03.2024 | 28.02.2024 Rs. 16,61,563.00
Ms. Shweta Raghu Pillay (Borrower) | No. 1006, admeasuring area 418 sq. ft. carpet + (Rupees Sixtean
1) Flat No- 1006, 10th Floor, Building | terrace area 61 sq. fi. total saleable built-up 613 Lakh Sixty One
Mo, A, “Savall Homes" Survey No. 153, [ 5q. L. .e. 56.94 sq. mirs. on the Tenth Floor, Thousand Five
Liruli Devachi, Pune- 412308, Building MNo. A, in the Project known as Hundred and Sixty
2) Both R/at : 180, Philip Chawl, Near | “SAYALIHOMES", Land bearing (A) Survey No. Three Only) as on
Ganesh Temple, Ghorpadi, Pune-| 193 Hissa No. 1A/2/2, (B) Survey No. 153 Hissa D1.G3._Eﬂ-24 with
411001 Mo, 1AM12, (old Survey Mo, 153 Hissa No, 1A+ further interest and
Home Branch-Pune City 211757 {C) Survey Mo. 153 Hissa No. 1AM0 [old incidental
AIC No. 34240629758 Survey No. 153 Hissa No. 14+2/1/3/8), Village expenses, costs
SBIHLMAXGAIN OD Uruli Devachi Taluka-Hawveli, District- Pune
and bounded as per Schedule of Articles of
Agreament Dated 04.09.2014 Property owned
by Ms. Revathi Raghu Pillay and Ms, Shweta
Raghu Pillay
2) | Mr. Vikas Vinayak Mane (Borrower) | All thal plece and parcel of property bearing Flat | 02.03.2024 | 28.02.2024 Rs. 7.40,1399.00
Mrs. Sapna Vikas Mane (Guarantor) | Mo. 308, admeasuring built-up area 625 sq. ft. i.e, {Rupees Seven
Flat Mo, 308, 3rd Floor, Building- A, | 58.06 sq. mtrs. on the Third Floor, Building No. Lakh Forty
Wing- |, “Tarabal Park™ 5. No. 41/11E & | A, Wing<, name of the scheme “Tarabai Thousand One
41/11C, Keshavnagar (Mundhwa), |Park”, Land bearing Survey No. 41/11B and Hundred and Ninety
Pune- 411036 417112, Village Keshavnagar (Mundhwal, Nine Only) as on
Home Branch- East Street Taluka- Haveli, District- Pune and bounded as 01.03.2024 with
AIC No. 30804477668 per Schedule of Agreement to sale Dated further interest and
MAXGAIM SPL HAPPY 26.03.2009 Property owned by Mr. Vikas incidental
Vinayak Mane and Mrs. SapnaVikas Mane eXpenses, costs

Security interest Act, 2002,

secured assets.

Date : 04.04.2024
Place : Pune

The sleps are being taken for substiluted service of notice. The above Borrower(s) and for their Guarantor(s) (whenaver applicable) are heraby called
Lpon to make payment of outstanding amount within 60 days from the date of publication of this notice, failing which further steps will be taken after expiry
of 60 days from the date of this notice under sub-section (4) of Section 13 of Securitization and Reconstruction of Financial Assets and Enforcement of

The borrowers attention is invited to provisions of Sub-section(8) of Section 13 of the Act, in respect of time available to redeem the

Sdl-
Authorised Officer
STATE BANK OF INDIA, (RACPC -1) Pune

financialexp.epapr.in

ALTUM CREDO HOME FINANCE PVT. LTD.
Regd. Office: CTS No. 1074/1, Plot No. 426/1, Gokhale Road
Model Colony, Shivajinagar, Pune - 411016, MAHARASHTRA

Altum

/" Credo

of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to rule
8(6) & 9(1) of the Security Interest ( Enforcement ) Rules,2002 Notice hereby given to the
public in general and in particular to the Borrower(s) and Guarantor(s) indicated that the below
describe immovable property/(ties) mortgaged/charged to the Secured Creditor, the
constructive possession of which has been taken by the Authorized Officer of Altum Creda
Home Finance Pvt Ltd (ACHFL), being the Secured Creditor, will be sold on “As is Where is”
“As is What is” and “Whatever there is” basis on 07-05-2024 (Tuesday) from 11.30 A.M
To 2.30 P.M. for recovery of below mentioned amount with future interest and costs due tg
the Altum Credo Home Finance Pvt Ltd (ACHFL) from the Borrower(s) and Guarantor(s) as
below mentioned.

N}  Co-Borrower(s) & recovered price below which thg Money to
Guarantor(s) / Loan (Secured Debt.) immovable property| be deposi
Account Number(LAN]"Date of Possessioni” ']  may not be sold)
T 1) Mr. Amol Hanman RS. 12,83,6217- Rs. 13,97,5501 Rs.
Mohite (Rs. Twelve Lakh Eighty 1,39,755/4
2) Mrs. Minakshi Three Thousand and Six
Amol Mohite Hundred Twenty One only
LAN: 1012010101224 NPA DATE: 30/04/2023
o e
Description of Secured Asset: Allthat piece and parcel of Flat no.207 Second Floor

620 Sq.Fit. “Shivneri” B- Wing, S.No.31, Hissa No.18, Admeasuring area about 01 H
08 Aar, Situated at village Dhayari Tal- Haveli, Dist.-Pune which is bounded as: Or]
and Towards East- Property of Jayashree Narayan Chavan; On and Towards West
Balance Property of S.No.31; On and Towards South- Property of Dattu Pokale; O
and Towards North- Road.

Z| 1) NIr. Prashant Rs. 11,99,924/- Rs. 13,42, 1101 Rs.
Vithhal Pawar (Rs. Eleven Lakh Ninety 1,34,211/1
2) Mrs. Nutan Nine Thousand and Nine
Prashant Pawar | Hundred Twenty Four only
LAN: 1012010101225 NPA DATE: 30/04/2023
ey
Description of Secured Asset: All that pieces and parcels of Flat no-204 2nd Floo

605 Sq.Fit. “Shivneri” B-Wing, S. No. 31 Hissa No- 18, Admeasuring area about 01 h
08 Aar, Situated at village Dhayari, Tal- Haveli, Dist- Pune, which is bounded as: Or]
The Towards East- Property of Jayashree Narayan Chavan; On The Towards West
Balance Property of S.N0.31; On The Towards South- Property of Dattu Pokale; O
The Towards North- Road.

a.0 1) Mr. Hemant Rs. 11,40,944l- Rs. 9,09,054/- Rs.
Sitaram Raut (Rs. Eleven Lakh Forty 90,953/
(Applicant) Eight Thousand Three

2) Mrs. Rani Hemant Hundred and Forty
Raut(Co-Applicant)] ~ Eight only) NPA DATE:
LAN: 1022010102264 30/04/2023
............... Yy

Description of Secured Asset: All that piece and parcel of 289.2 sq.feet (Built Up
S.No0.20 / Hissa No. 10/3 having total area admeasuring 26.88 Sq. Mtrs Situated af
Mauje Urali Devachi, Taluka-Haveli and District Pune, Comes within the local limits o
Zilha Parishad Pune, Taluka Panchayat Samiti Pune, Grampanchayat Uruli Devach
and comes within the jurisdiction of office of the Sub Registrar Haveli 06 is bounded af
under: On and Towards East- By Property of Gopal Ghare; On and Towards West- By
Property of S.No.20; On and Towards South- By Property of S.No0.20; On and Towards
North- 10 Feet Road.

Please Note: Other than the encumbrances mentioned in the table above, there are nd

TERMS AND CONDITIONS

(1) Inspection of property: 15-04-2024 (Monday) from 11:30 AM. to 02:30 P.M|
(2) Last date and time for submission of EMD: 06.05.2024 from 12:30 P.M. to 04:30
P.M. (3) The Earnest Money Deposit (EMD) amount as mention above shall be paid
deposited through NEFT / RTGS mode on or before 06.05.2024 from 12:30 P.M. to 04:30)
P.M. Bidders, not depositing the required EMD, shall not be allowed to participate in the
Auction or shall be reject summarily. The earnest money deposited shall not bear any
interest. The amount of EMD paid by the successful bidder shall be adjusted towards the
same price. (4) During the auction, bidders will be allowed to offer higher bid in inter-se}
bidding over and above the last bid quoted and the minimum increase in the bid amount
must be of Rs. 10,000/- (or) Rs. 50,000/- to the last higher bid of the bidders. (5) The
15% amount of reserve price shall be paid / deposited within 24 Hrs. of confirmation
of auction sale through NEFT / RTGS mode and the balance amount of the sale price)
shall be paid within 15 days from the date of confirmation of auction sale. Failure to remi
entire amount of sale price within the stipulated period, will result in forfeiture of deposit of
25% of the bid price to the secured creditor and forfeiture of all claims over the property
by the purchaser and the property will be re-sold. (6) The sale certificate will be issued
in the name of successful bidder(purchaser) only after payment of the entire sale price
amount and other charges/taxes if any. (7) The successful bidder (purchaser) shall bear
the charges / fee payable for conveyance such as registration fees, stamp duty, GST|
etc., applicable as per law. (8) The Authorised Officer has the absolute right to accept of
reject any bid or postpone or cancel the sale, as the case may be without assigning any
reason whatsoever. (9) The property is being sold on “As Is Where Is”, “As Is What
Is” and “Whatever There Is” basis. Altum Credo Home Finance Pvt. Ltd. (ACHFL) has
disclosed only the known encumbrances, statutory liabilities, if any, as above and it is for
the successful bidder (purchaser) to make their own independent inquiries at their owny
costs before participation in the auction. (10) As regards the statutory dues stated above,
Altum Credo Home Finance Pvt. Ltd. (ACHFL) dues will have priority over statutory
dues. Without prejudice to the above, statutory liability, if any, shall be born by successfu
bidder (purchaser) and Altum Credo Home Finance Pvt. Ltd. (ACHFL) assumes ng
responsibility in this regard. (11) Sale is subject to confirmation by the secured creditor,
(12) The auction advertisement does not constitute and will not be deemed to constitute
any commitment or any representation by the Altum Credo Home Finance Pvt. Ltd|
(ACHFL). The Authorised Officer / Secured Creditor shall not be responsible if any way for
any third party claims / rights or dues.

encumbrances on the Immovable property to the best of knowledge of Authorized Officer

of Secured Creditor. The intending bidders should do their own independent diligence

regarding the encumbrances, title of the Immovable Property. The Authorized Officer/ Secured
Creditor shall not be responsible in any way for any third-party claims/ rights/ dues.

Sd/-

Authorised Officer,

Altum Credo Home Finance Pvt. Ltd. (ACHFL

Date: 04.04.2024
Place: Pune, Maharashtra

Pune
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I, Shakuntala Devi
widow of No 617282B
Hony Flg Offr Harendra
Narayana Dubey
residing at
Dhanori,Pune have
changed my name from
Shakuntala Devi to
Shakuntala Dubey vide
Affidavit No
2352141941268500937261
dated 29/03/2024.

0090348660-3

1, JC 805005K, SUB Pawar
Vijaykumar Popatrao
changed my Father’s
name from Popat Rao
Bhairo Pawar to Popat
Bhairu Pawar &
Mother’s name from
Rukamini Popatrao
Pawar to Rukmini Popat
Pawar as per Affidavit
No. 7433 dated
26/12/2023 & 5746 dated

22/3/2024.
0090348670-1

I, Archana spouse of No
15360311H Ex Hav
Bawankar Sunil
Chandrabhan residing
at Ghorpadi, Pune have
changed my name from
Archana to Archana
Sunil Bawankar vide
affidavit No 2130/2024
dated 02/04/2024.

0090348659-4

My old name
Mohammed rafi
Gulabbhai Sayyed
Changed to new name
As Mohammedrafi
Gulabbhai Sayyed. Vide
Affidavit No. 506/2024

0090348669-6

My Old Name - Sandip
Raosao Bhise New
Name - Sandip
Ravsaheb Bhise sr. no.
56895 In date
21/03/2024

0090348665-1

My old name Nalini
Rajendra Changed to
new name As Nalini
Rajendra Somwanshi.
Vide Affidavit No.
505/2024

0090348669-3

My old name Shraddha
Chandrashekhar Dixit
Changed to my new
name is Kumudini
Chandrashekhar Dixit
as per my Documents.

0070897019-1

I, No 1524768 Ex Sep
Jagannath residing at
Chinchwad, Pune have
changed my name from
Jagannath to Jagannath
Jaising Jagtap vide
affidavit No 2132/2024
dated 02/04/2024.

0090348659-1

Sunil Bhatia Changed to
new name As Gaurav
Bhatia. Vide Affidavit
No. 507/2024

0090348669-4

My old Roshanibai
Talikram Nagpure
Changed to new name
As Roshani Niraj
Mohare. Vide Affidavit
No. 503/2024.

0090348669-1

MY Child old name Sayli
Digambar Jadhav
Changed to new name
as Sayali Digambar
Jadhav Vide Aff no.
306/2024

0090348648-1

l, Sudha spouse of No
228462K Ex MWO (HFO)
Jagat Singh Tara Singh
Shikh residing at
Wagholi, Pune have
changed my name from
Sudha to Sudha
Jagannath Jadhav and
DOB is 14/11/1946 vide
Affidavit No
2452141941268500939474
dated 02/04/2024.

0090348660-4

| have changed my name
from Vivek Ravindra
Rawat to Vivek
RavindraSingh Rawat as
per documents

0070897020-1

Reference No. RNI No.
MAHBIL/2012/48006
dated 28 thMarch 2024
under Registration No.
P-23119759 on page 71
which please note.

0090348676-1

I, No 1570289K Ex Nk
Murlidhar Maruti Gavde
residing at Wade Bolhi,
Pune have changed my
name from Murlidhar
Maruti Gavde to
Murlidhar Maruti
Gawade vide affidavit
No 2134/2024 dated
02/04/2024.

0090348659-3

I, Mayuri widow of No
15574225M Ex Nk
Takalkar Santaram
Dnyaneshwar residing
at Wafegaon,Khed,
Pune have changed my
name from Mayuri to
Mayuri Shantaram
Takalkar vide affidavit
No 2133/2024 dated
02/04/2024.

0090348660-1

I have changed my name
from Raosaheb
Hanumant Deshmukh
to Ravsaheb Hanumant
Deshamukh as per the
documents.

0070897021-1
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Afewmer SicisT THsleTy,

seied, wHEr AT
SHTIUATH, T 9B
TYhe Y3l G&. TIh
GreT- 3HT -
9167195323,
0070896282-1

115436124A Hav/ORA
Gautam Prasad
changed mother name
Vinda Devi to Brinda
Kumari and DOB from
14/02/1978 to
01/03/1980 affidavit
Nos. 41/2024 and
42/2024 Dated-
03/04/2024.

0090348663-1
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Years experience ,
Principal -B.A./ M.A,,
B.Ed- 5 Years
experience , Secondary
- B.Sc., B.Ed. (Science,
Maths),
B.A.,B.Ed.(Geography,
History, English), B.A.,
B.P.Ed.(Physical
Teacher), Computer Lab
Instructor -BCS, MCS,
MCA, M.Sc., B.Sc.
(Computer) Primary
Teacher, H.S.C.,D.Ed,
Drawing Teacher-
H.S.C.,AT.D., Pre.
Primary - H.S.C., Mont.
Course, Clerk -
Graduate in any field
with computer
efficiency and fluency
in communication
English and Marathi.
Applicants are
requested sent their
resume (Bio-data) on
email.

0090348289-1

MULTIPLE
VACANCIES

P

WTA-FIT Fa9 S,
T 15 WG T, T,
YO TEIYR ST,
HUeh-8308288205 /
8485848971,

0090347437-1

e \ﬁo
Without Breaking Toilet,
Bathroom, 5Years
Guarantee, Terrace
10Years Guarantee, All
Leakage Work, Free
Visit Authorized
Applicator Dr.
Fixit9225534110/
76667299110.

0090339790-1

Looking for consultant
to check intermittently
the quality and verify
bills of painting work
and lift renovation of
approx 100 lakhs.
Contact Manager, Atur
Park CHS, 5, Koregaon
Road, Pune
M:9881098952.

0090348658-1
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